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New Delhi this the 2-ith day of March, 200-1

Hon'ble Shri Justice V.S.Aggarwal, Chairman
Hon'ble Shri S. A.Singh, Member (A)

Shri Naresh Kutnar Sliarma,

S/0 Shri Ram Sharan Sliarma.,

R/0 K- 7/2, West Ql'ionda ,
Gali No.. 22, Shahdara, Dei ha S3

(By Advocate Shr i SKVash isth )

VERSUS

1„ NCT of DeJ, lii t,hroug|-i its
:3 e c r e t a r y , 1, .. 1.. Estate e c i e t a r i a t e

2- Delhi Subordinate 3ervi.ce

Selection t:;:oard., UTSS Bi..nidin'y,
Eiehind Kai l-.ar clooma Cour L Cofiipl.e.",.
V .i. s 11 wa s i-I a 'j a i , I'l <..i I'l d a. r a , De i h t. 2

0 R D E R (ORAL, .i

. App' I 1 can t

. R::j s.pcind^::n L;;

Justice V.S.Aggarwal:

applicant

Learned counsel for the/states td'iat he inay be

permitted to Vv^ithdraw the present petition with liberty

to file a fresli petition in case he find:-, that Ins. )u::;t

c 1 a i tn hi a s b e e n i g rio r e d

Allowed as pi~ayed.

as withdrawn„

.ik

.A. SMgh )
Membeit (A)

3u b:j ec t to a f o resard , d 1 in ,i sed

( V.S.Aggarwal )
Chairman


